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This is filed as an unlisted motion to-day. 

Mr.Samir Ghosh,ld.counsel,appears for the petiti.ner. Mr.J.K. 

ljswae, ld.counsel and Mr.LG.Roy,ld.e.unsel. appear for the 

respondents. Mr.Roy.ld.counsel, undertakes to tile power. 

The petitioner is working as Section Supervisor 

in the off ice of the 1'elienal  Priãent Fund C.mmissi.ner(Admn), 

pssted at Howrah and 	an Order 	 Annexure.A.6 

to the petition, has been transferred to Jalpaiuri. He appears 
/ 

to e 4 physisally handisapped and oms at-hs exemption from 

rotational transfer. It further appears that he has made a 

representation to the Regional Provident Fund Commissi.ner at 

44 ,Park Street, Calcutta (Annexure..h • 7 to the petition) whieh 

seems to have been received on 24..96. This representation 

is apparently still pending. 

3. 	However, it appears that the appropriate authority 

i.e., the Regional Provident Fund Conissi.ner(Admn) who sid 

4fr1 	 __ 
dispose of the aforesaid representation, has not been A  ch.i as 
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party-resp.ndent. In the cireumstances, the petitisner is 

'iven liberty to àmplead him as a pty. Cause Title if the 

petitien shall also be amended, .c.rdinly. 

4. In the eircizustanees stated hereinabbve and on hearinq 

Mr.Samir Ghssh and Mr.J.K.*iswas, the ld.c.unsel for the 

petitiener and respendents respe.tively, we dispise if the 

applicatien at the admissi.n stae itself with On direeti.n 

that the petiti.ner shall,rnake a fresh representati.n t. the 

Reqi*nal Privident Fund C*nissiener(Admn) statinq all the 

r•unds for caneell.# the irnpuned transfer Qrderwhih 

shall be dispised of by the said autheritt apprepriately and 

till such dis.sal,the impugned transfer irder dt.20..6 if 

the ftei.nal Privident Fund C.mmissi.ner(Admn), v.de Annexure 

A.6 to this petition g, shall remain stayed si *ar as the 

petiti.ner S transfer bi 6O,Jalpaiuri is cencerned. 

S. The •rdar passed this day aceempanied with a espy if 

the representati•n made by the petitiener shall also be 

s2*.e.as1y cimnunicated by the petiti.ner to all the 

respsndents including the added reapendentwith * espy if 

this applicati.n. 

6. The applicatien is disp•se& it this sta'e itself. Ni c•sts. 

M.S.Mukher,jee') 	 —1A.K.Chatterjee ) 
Meanbe rCA) 	 Yjee.Chajxian, 


